
[1 December, 2006] RAJYA SABHA 

Governments in the Eastern Zonal Council meeting supported this proposal. 

The Ministry of Cal constituted a Committee under the Chairmanship of 

Additional Secretary, Ministry of Coal for the revision of rates of royalty. The 

Committee does not have any representative from the States, which have 

maximum of stake in the revision of coal royalty. 

The coal royalty is supposed to be revised with effect from 16.8.2005. Due to 

delay in revision and discrimination in the rate of revision, the State Governments 

are sustaining heavy loss. I appeal to the Central Government to take immediate 

steps for revision of royalty and compensate the loss incurred by the States due 

to delay. Thank you. 
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THE VICE-CHAIRMAN (SHRI DATTA MEGHE): We shall now take up the 
next item. 

GOVERNMENT BILL 

The Central Institute of English and Foreign 

Languages University Bill, 2006 

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE 

DEVELOPMENT (SHRIMATID. PURANDESWARI): Sir, I move: 

"That the Bill to establish and incorporate a teaching University for 

promotion and development of English and other Foreign Languages and their 

Literature and to provide for matters connected therewith or incidental 

thereto, be taken into consideration." 
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THE VICE-CHAIRMAN (SHRI DATTA MEGHE): This will be taken up later 

The House is adjourned for lunch till 2.30 P.M. 

The House then adjourned for lunch at forty-five minutes past twelve 

of the clock 

The House-re-assembled after lunch at thirty minutes past two of the 

clock 

THE VICE-CHAIRMAN (SHRI KALRAJ MISHRA) in the Chair 

PRIVATE MEMBERS' RESOLUTION 

Requiring Supreme Court and High Courts not to declare any 

legislation as null and void and striking down the same unless 

declared so unanimously by a stipulated majority of judges 

respectively (Contd.) 
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